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CENrPAL ADMINISTFTIVE TRIBUN : GUWAHATI BENCH, 

ORDER SHEET. 

Urginal No. 8? 
Wis.etj.tj0 
COflt&ipt ket1tioh No.  

No.  
p p  lil Paht( s 

Rspiet( s ) 

Advclte for Appl1cant(S) ,2/e4%/2 

Advocaefor Respondeflt(3)  

cow 

S 

Note 5  Jf 
ORDER OF HE TRIBUNAL 

- 	I! 

:15.3.02 ' 
Hoard learned coUnSel for the partie 

Application is admitted. Issue notice on 

•' the Responcrents. Call for records. Retur- 
V 	 naCble by rour wcekse Lt on 24.4.02 

c F-'i• 	'fprm 
i 	 for fi1tnc of written st32nt and fur- 

, ther orders. 
c1tj 

Dy, 

V 	 - - 

List the case on 22.5.2002 enabling the 
iii 	

respondents to file written statement. 

\Tice-Chajrman 
bb 

i, 124.502  # 
	

List again on 21.6.2002 to enable the 

,respondente to Pile utitten statement. 

Vi ce-Chairman 

NO

'kA7y-b 	-e_ 

-c,J- 	nib 

he_Registry 	
Date 

1 
Vi c e-Cha I za n 



0.J. 89 of 2002 

e& 

~§z 9?  

& 4F&4L AA 

21.6.02 	At the request of .Mr.A.eb Roy 

sr.C.G..C. 3 weeks time is allowed 

for filing of written statement. 

List on 7.8.02 for orders. 

Manber '- 

c\VVb '/—ifrf 	 im 

9.8.02 Written statement has been riled. 

The case 18 	ready 	for hearing. List on 

Z3j....8.20-02 	for hearing. 

- 

mb ..... 	

. 	 .( 	
. 

23.8.2002 Mr A. Ahmed, learned counsel for 

the applicants 	has made a request for 

accommodation 	on 	account 	of 	his 

personi difficulty. 	List the case on 

27.9.02 	for hearing. 	. 	 . 	 . 

.... 
-. 	 . 	 Member 

.. 

nk•m. 
2.9902 The mattir was already posted for 

. 	

hearing, In - the circumstances, 	no further 

order is necessazy at this staga. 	List 

th'e. matter on 27.9.2002 	for hearing. 

/ 

ViceChairamen 

mb 

27.9,02 At the request of learned 	unsel 
for the parties case is adjourned to 

8011.02 for hearing 

(uL 
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Not 

4-ei GC  

(1k 

!- 	 -1 

?r 

the Registry 

O.7\.89/2002  

Date 
	

Order of the Tribuna 

8.11.02 1 	Heard counsel for the parties. 

Judgment delivered in open Court, kept 

in . separate sheets. 

The application is disposed of in 

terms of the order. No costs. 

Vice-Chairman 

Mee 
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zj OP 	CISIOiJ:14:29....... 

.$bri Xiith-en Rurakal,_Kurjakp5p 	 APPI,ICbWf(S) 

WVOCAT FOR Th4 APP ( 

UQn_o IniA & Others. 	 t3PONNT(S) 

Mr.B.C.atha.]c,. Add1.CG.S.C, 	 POt 
RSPONiJiNT ( s) 

Ti-  HON'dI 	MR JUSTICE D.N.CHOWDHURY, VICE CHTIRMN. 

T1 	i-iON'±3L 

Whether Reporters of local papers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

Whether their Lordehips wish to see th fair copy of the 
judgment ? 

ihethar the judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.89 of 2002. 

Date of Order : This the 8th Day of November, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Shri Puthen Purakal Kuriakose Shai 
Assistant Central Plantation Crop 
Research Institute (Indian Council of 
Agricultural Research), Kahikuchi 
Guwahati-781017, District:-Kamrup, Assam. . . . Applicant. 

By Advocate Mr.A.Ahmed. 

- Versus - 

The Union of India 
Represented by the Secretary 
tbtheGovernment Oflndia 
Ministry of Agriculture 
New Delhi. 

The Director General 
Indian Council of Agricultural Research 
Krishi Bhawan, New Delhi. 

3, The Secretary 
Indian Council of Agricultural Research 
Krishi Bhawan, New Delhi. 

4. The Director 
Central Plantation Crops Research Institute 
Indian Council of Agricultural Research 
Kasaragod - 671 124, Kerala. 	 . . .. Respondents. 

By Mr.B.C.Pathak, Addl.C.G.S.C. 

ORDER 

CHOWDHURY J. (V. C.): 

By order dated 3.1.2002 the applicant an 

Assistant working in the .CPCRI Regional Station, 

Kayangulam was transferred to CPCRI Research Centre, 

Kahikuchi. By the same order one Sri T.E.Jaflardhaflafl, 

Assistant, CPCRI Research Centre, Kahikuchi was 

transferred to 	CPCRI Regional Station, Kayaflgulam. The 

legitimacy of the said order is assailed by the applicant 

Contd./2 
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as arbitrary and discriminatory. 

In the application the applicant stated that 

T.E.Janardhanan was infact appointed on the basis of 

willingness of the said officer to be posted at Kahlkuchi. 

Mr.Pt.Ahmed, learned counsel for the applicant referred to 

the circular dated 2.3.2001 whereby the Administrative 

Officer, CPCRI, Kasaragod invited that one post of 

Pssistant (UR) in the scale of pay of Rs.5500-175-,9000 was 

to be filled up at CPCRI Research Centre, Kahikuchi on the 

basis of Limited Departmental Competitive Examination 

scheduled to be held from 9-10 7pri1, 2001 confined to 

Upper Division Clerks. The said circular also indicated. 

that only those UDCs who are eligible and willing to 

appear for the examination and are willing to be posted at 

Kahikuchi was to submit their willingness in writing 

through proper channel. Sequal to the aforesaid circular 

T.E.Janardhanan, UDC was appointed as UDA at CPCRI 

Regional Centre, Kahikuchi. Mr.lthmed pleaded the impugned 

order was passed malafide with a view to accommodate 

T.E.Janardhanan at CPCRI Regional Station, Kayangulam at 

the cost of the applicant. 

Mr.B.C.Pathak, 	learned 	dd1.C.G.S.C. 

referring to the written. statment stated that the 

applicant was transferred because of some irregularities 

in the maintenance of personal file, service book, leave 

account etc. Mr.Pathak referred to memo dated 16.2.2002 

indicating the irregularities1 whereby the applicant was 

also asked to show cause as to why disciplinary proceeding 

Contd./3 
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was not to be initiated against him. Mr.Pathak submitted 

that transfer and posting is an incident of service and 

the applicant has no right to continue in a particular 

post. Transfer and posting, no doubt, is in the domain of 

the employer, but the power is to he exercised lawfully 

and reasonably. Transfer order is not to be used as 

punitive measure. Enquiry as to the irregularities and to 

the departmental lapses cannot be the ground for transfer 

and posting. The applicant has already spent for about 

five years tenure in the N.E.Region. The applicant in the 

representation also indicated that he served in the State 

of Nagaland from 9.12.77 to 14.12.82. Though, the transfer 

and posting is an incident-of service, it, no doubt brings 

some affliction to the family. 

Considering all the aspects of the matter I 

am of the opinion that ends of justice will he met, if a 

direction is issued to the applicant to submit a fresh 

representation before the respondents ventilating all his 

grievances. Accordingly the applicant is directed to 

submi.t a fresh representation before the respondents 

narrating all his grievances within a peiod of fifteen 

days from the receipt of the order. If such representation 

is made, the respondents shall take care of the situation 

and pass necessary order thereon as per law preferably 

within a period of two months from the receipt of the 

representation. 

Subject to the observations made above, the  

application-is disposed. No order as to costs. 

- 	 (DTCHOWDH) 
VICE CH7IRMN 

/ 

bb 
OP 
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IN THE CENTRAL.. ADMIN I STRATI YE TRI BUNAL. 

6UWAHATI BENCFL GUWAHATI, 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

:bETRAL ADMINISTRATIVE TR IBLJNAL ACT 1 9S) 

ORIGINAL APPLICATION NO 	OF 2002. 

Shri Puthen Puraka 1 Kuriakose Shal 

App1jcant. 
-Versus- 

The Union of India & Others 	-Respondents 
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IN THE CENTRAL... ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH. 'OUWAHATI 

( AN APPL I CAT I ON UNDER SECT I ON OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT 1985 

ORIGINAL APPLICATION NO, 	OF 2002. 	 [ 

BETWEEN 

Shri. Puthen Purakai Furiakose Shal 

; 

Assistant 	Central 	Plantation 	Crop 

Research 	Instit ....te 	(Indian 	Council 	of 

Ao r.icu 1 tura 1 	Research) 	Kahikuchi 

Guhati-70117 	Dist.i"ict-Kamrup. 	Assarn 

• -Applicant. 

AND- 

1 The 	Union 	of 	India 	represented 	by 	the 

Secretary 	to 	the 	Government 	of 	India. 

• Min.itry of Aqricuiture. New Delhi 

The Director Generai 

Indian 	Council 	of 	Aqricul tural 	Research 

Kr.ishj 	Bhawan,,New Del hi 

33 The Secretary, 

Indian Counc:Li of Aqric:ulturai Research 

Krishj Bhawan 	New Delhi 
I 

43 The Direc::tor 

Central 	PlntaI..ion Crops Research 

Institute, 	Indian Council of 

N 
N 
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Aqricui tural 	Rearch 

71124--Kerala. 

- Respondents 

13 	DETAILS OF THE APPLICATION 

13 	PARTICULARS OF THE ORDER AGAINST tHICH 

THE APPLICATION IS MADE 

This 	appiicati(-xn 	is 	made 	aqa,inst 	impuqned 

order Na F. N0 4(5)/20Estti dated 3-0-

2tZJ2 issued by the Off ic:e of the Respondent No 

4 by whic:h the aopiicant was transferred from 

Kayanqu lam to Kahikuchi (Assam) 

23 	JuRIsDIcn:oN OF THE TRIDLINAL 

The applicant declares that the subject 

matter of the instant application is within the 

jurisdiction of the Hon ble Tribunal 

H 31 	LIMITATION 

The applic:ant further declares that the 

subject 	matter 	of 	the 	instant 	appi icatiori 	is 

within the 	limitation prescribed under Section 

21 of the Administrative Tribunal Act 1935. 

43 	FACTS OF THE CASE 

Facts of the 'case in brief are qiven 

below 
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4 11 	That your humble app1icart i s,  a citizen 
of 	India and as such - he :i.s entitled to all 

ric]hts 	and 	privileqes 	quaranteecj 	under 	the 

Constjtutior of India 

421 	That your applicant was appointed under 

.the Respondents 09-124977 and Joined at Indiin 

Council 	of 	Aqr.lcultLlrai 	Research 	Complex 	NEH 

Reqion at Naqaland Centre in the state of 

Naaiand. The applicant seried there for 3(five) 

years ie till 1982 After that the applicant 

was transferred to Karnataka State and 

thereafter at Kerala State and lastly he w a s 

post.ed at Kayamkui am 

4.33 	That your; applicant beqs to - state that 

he has unblemished service for last 23 years, He 

has served the Council sincerely and honetly. 

Now he is çjed about 50 years. 

4,43 	That your 	humble 	applicant 	begs 	to 
state 	that 	he 	was - transferred 	to 	F:::ahikuchi 
(Assam) 	from 	Kayamkuiam 	on 	3 	January. 2002 

vide Order F 	No, 4(5)/2000-Ett-i issUed by the 

Office of the Respondent No, 4 vice Sri T E 

Janardhanan 	Assistant 	on 	probation 	who 	was 

transferred to Kayamku lam, 	 - 

Annexure-A is. the photocopy of order F 

No, 4(5) /2000-Ett-1 dated 03-01-2002 
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453 	That your applicant beqs to stath that 

being aggrieved by the said transfer o r d e r he 

I led 	representatic)ns dated 	-Øi "-202 	and 08- 

P02L 	before the Respondent No 	4 for re- 

cons:jderatjon 	of 	his : transfer 	to 	Kah.i kuch:i 
(Assam) 	The said representttons were rejected 

by the Respondent No4 vide F No 	4(5)12000- 
Estt:-1 	dated 2E3-01-202, 	In 	the said r'ject.jbn 

order the Respondent No 	4 directed your appli- 

cant to join immed:iately at Kahikuchj 	(Assam), 
Ac cording 1 y 	your applicant Joined at Kahikuchi 

on 0 -02-20$ 

It is also pertinent to m€.ntjon here 

that in the said post at Kahikuchi where 

app:ticant joined was earlier held by one Sri 

T.E.Janardhanan Assistant on probation. In this 

retard one circular No F. 4(157)177-Ett,1 
dated 02-03-2001 issued by the Office of the 

Respondent No 4, In the said circular it has 

been clearly stated those U..DC. who are 

ci...gible' and willing to appear. for the post of 

Assistant and are also wi.ilinq to he posted at 

KahikLchj may submit their wi. 11 inqness in 

writing throuqh proper 'channel Sri Janardhanan 

apted the option for the post, at Káhikuchi and 

he was selectec.J through Departmental , limited 

competitive examination held on 09 t 1h and 10th  

April 2001 vide Office Order No, F. 4(13)/2000-
Estt . I dated 24 -05....2001. Accordinqiy. he Joined 

at Kahikt,,ch,j on 09-07-2001. He was oh probation 

for $(two) years from the date of jo.i.ninq 
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41 , 

L 

Pjnne::<ures-E 	and 	C are 

of representations dated 

0101-2002 respectiveiy.  

(nnexure-D 	is 	the 

rejection order F No 

dated 28-01--2002 

the photocopies 

2ø2 and 

photocopy 	of 

4(5)/20-EsttI 

Annexure-E is this photocopy of Circu-

lar F No 4(15)/77Estt I dated 2-

12-21 

Annexure-- F is the photocopy Of, Office 

Order No F 4(13)/20-Estt I dated 

24-05-2001. 

nnexure-G is the photocopy of .ioininq 

re:port dated 9H7-2001 of Sri T E 

Janardhanan at Kahikuchi (Assam) 

4] 	That your applicant beqs to state that 

from 	the 	above 	it 	clearly . appears 	that 	the 

Respondents 	particulariy, 	the Respondent No.. 4 

issued the transfer ordar of the appi icant to 
• 	_______________________________ 
accommodate his interested person at Kayamku lam 

by violatinq all the norms under Service Rule 

The person who has been transf erred in place of 

your applicant has not completed h i s prohat.... 

period 	at 	Kah.ikuc hi 	for 	to 	years.. 	He 	as 

transferred within the. Z( five) months from the 

date 	of 	joinincj 	at 	Kahikuchi 	on 	probation.. 

moreover 	Mr. 	Janardhanan opted h i s opt:.ion for 

wil ]. irness to serve at Kahikuchi t.hrouqh his  
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written assurance to the Respondents 	As such 

findinq no ai terriat±ve your. applicant is 

compel led to approach this Hon ble Tribunal for 

seekinq justice in this matter.  

473 	That your applicant beqs to state that 

your appi icant s wife is also work:i.nq as Senior 

Grade Lecturer in 	the Department of Chmi,st.ry 

under 	the EseiiLs Col lee at Kottycn - (Kera I a) 

and they three children 	their eldest dauqhter 

is student of H. S. final yéar and his one s o n 

is studyinq at Class-VI II and yoL.tncIet duqhter 

is studyinq at Ciass-IV. They are studyinq with 

the ..r o w n vernacular medium. As per the 

Governmnt 	of 	India 	Office 	Memorandum 	No 

2834/2 /97 Estt (A) dated 12-06-1997 .isued by 

the 	Department 	of 	Personnel 	& 	Train irq 	the 

may 	invariably 	he 	posted 

toqether at the same station In this connection 

your app...cant is entitled to qet the her,efit of 

husband and wife postinq at t h e same station. 

But the Respondents have deprived your appi icant 

by transferrinq him from Kayamku]am ( Keral a) to 

Kahikuchi. (Assam) 

Annexure- 	is the photocopy of certi- 

ficate dated 06....3-202 issued to the 

	

appliant s wife 	 - 

I 

AnnexureH is the photocopy of Memoran-

• 	dum No 	834/ 2  /97 Estt (A) dated 12- 

-• 

 

06997 	issued by the Department of 

pe'ysonrri & Train inq 

- 9 
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4.83 	That your appi .i.cant beqe to state that 

he 	is A chronic diabetic and blood pressure 

(Hypertsrsion) due which the concerned doctor 

has advised him to avoid mental stress and to 

avoid tedious •j ourne. 

Annexure-J is the phc t.c'copy of medical 

di. sc ha rqe 	certi ficate 
	

dated 	24-{)1 '-2ø2 

issued by the Medical Col iqe Hospital 

f3andhi Naq 	Kottyam 

493 	That your 	applicant 	submits 	that the 

Respondthnts 	have del ihe'"ateiy' 	and 	intentiona ii' 

discriminated applicant 	by 	rejectinq his- 

representations for 	reconsideration 	of his 

transfer 	order.  As 	such 	the 	rejection 	order is 

liable to be set aside and quashed. 

4.103 	That your 	appicant 	submits 	that 	be has 

qot 	reason 	to believe 	that 	the 	Respondents are 

resortinq 	the colorable 	exerc:ise 	of 	power to 

accommodate 	their interested 	persons 	in 	their 

fa\'orahle place. 

That your 	applicant 	submits 	that the 

action 	of 	the Respondents 	is 	mala 	fd5q 	.iileqal 

and with a rnotve ......... 	. . .. .... 
behind. 

4 	12] 	. 	 That your 	applicant 	submits 	that the 

action 	of 	the Rsponden'ts 	by 	which 	the 	appi.icnt 

has 	been 	deprived 	of 	his 	leqit:.Lmate 	riqhts is 

arbitrary,, 	it is 	further 	stathd 	that the 

Respondents have acted with a mala--fide 	. 
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intent,j.n only to deprive the appi icart from his 

lecitimate riqhts. 

4.13] 	That 	your-- 	applicant 	submits 	that 	the 

action 	
of 	the Respondents is hiqhly illeqal 

improper, thimsica] and also aqainst the policy 

adopted by the Government of India. 

4.141 	That your applicant submits that A he 

Respondents have violated the +undamntal ri,,qhts 

of the applicant 

'4 151 	That in v:iew of the fact 	and' circum- 

stances it is- a fit case for interference by - the 

Hon' ble Tribunal to protect the interest of the 

applicant and his -family members 

4 1] 	1 hat 	this 	appi cation 	15 	filed 	bona 
H 	fide and for the interest of justi ce 

5. • GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISION 

513 	For 	that 	due to the above resons 

narrated in detail the action of the 

Respondents is in prima -facie ii lec!al, 

fY la-f ide arbitrary and without 

jurisdiction. 

For 	that, 	the 	Respondents 	have 	not 

nns der c1 the rse of the appi ic-nt to 



H 

5.33 

5 .4 j 

5.51 

5 . 63 

• 	cconmodate their own. interested person 

at 	their 	own 	favourable 	p1 a c e 	by 

viol atinp 	all 	the 	norms . undr . the 

Servie 	Rule 	As 	suc:: h, 	the 	impuqned 

transfer order and also rejection 

letter of the applicant is liable to he 

set aside and quashed. 

For that, it is settled proposition of 

• . law that when the same principle have 

been laid down . in qiven cases, all the 

persons 	who 	a r e 	sim:i:tariy 	Si turs,d 

should be qranted the scme benefit. 

For that, the Respondents have violated 

the Article 14.. 16 and 21 of the 

Constituti. on of India.. 

For that, the action of the respondents 

is arbitrary, maic-fide and disc ri-

minatorv with an i 11 mol- ive. 

For that. ....ny view of the matter the 

action of the respOndents are not 

sustainable in the eye of law and as 

ieil as fact. 

The 	applicant 	craves 	leave • of 	th:is 

Hon bie Tribunal to advance further prounds at 

the time, of hearinq of this iilstant application 

6. 	DETAILS OF REMEDIES EXHAUSTED 
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T h a t.. there. is no other alternative and 

efficacious remedy avai. lable to - the applicant 

except invo::ing te jurisdiction of this Hon ble 

Tribunal under Section 19 of the Administrative 

Tribunal Act.,, 1985. 

7. 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT 

That 	the 	applicant 	fu ther 	declares 

that 	he 	has not 	filed any Appliqatibn, 	writ 

peti. tion 	or suit 	in 	respect 	of 	the subject 

matter of 	the instant application before any 

o±her 	Cc:urt 	authority, 	nor 	any 	uch 

appi ication, 	writ petition or suit is pending 

lL 	 before any of theme 

B., 	RELIEF SOUGHT FORE 

Under 	the 	facts 	and 	circumstances 

stated 	Above 	the 	applicants most 

respectful iy 	prayed 	that 	your 	Lordship 

may 	be' 	pleased 	to 	admit this 

epplication . 	 call 	for 	the 	records of 

the 	case,,, 	issue 	not...ces 	to the 

Respondents 	- as 	to 	why 	the 	relief a n d 

relives 	sought 	for 	by 	the 	applicant may 

n o t 	be 	granted 	and 	after 	hearing t h e 

parties 	and 	the 	cause 	or 	causes that 

may 	be 	shown 	your 	Lbrdships 	nay he 

pleased 	to' 	dispose 	up 	this 	application 

on the admission stage and may be 



p1 eased 	to direct t h e R.pondents to 

oive the fo1loting reiivesg 

B. :r 	 That the H o n hie Tribunal may be  

oleeed to set ,  aside and ott;hd the  

:impuqned 	transfr 	orc:e r 	of 	the 

app 1 icant 	issued 	by 	the 	Re.spc:tnden t 	No 

4 	v i d e 	F. 	No.. 	4(5)t2-EsttI 	dat.d 

• c 1 -2Z)t7i2 

8..21 That 	the 	Hon. ble 	Tribunal 	may 	be 

pleased 	to: 	quashed 	the 	impuqned 

rejection 	let.ter 	F. 	No. 	4()/2-- 

Estt, I dated 28-1-22 

EL31 To 	pass 	any 	other 	relief 	or 	reiivs 

to 	which 	the 	applicant 	may 	be 	entitled 

and 	as 	may 	b. 	deem 	fit 	and 	proper 	by 

the Hon ble Tribunal 

8.43 cost of the case.. 

93 INTERIM ORDER PRAYED FOR 

The 	applicant 	most 	respectfully 

prays 	at 	this 	st.aqe 	your 	applicant 	do 

not 	wnt 	any 	interim 	order 	but 	if 	your 

Lordship may deem fit a n d proper may 

pass any order or orders.. 

/ 101 	Application Is Filed Throqh 

- 	Advocate. 
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VERIFICATION 

I 	Sri Puthen Purakal 	Kuriakose- Shai. 

Assistant 	Central 	Piantat. on 	Crop 	Re:erch 

Institute 	(Indian 	Council 	of 	Aqricui tura 1 

Research) 	Kahikuchi 	t3uwahati 	78117 q 	District- 

- Kamrup 	Assam 	do hereby solemnly veri-fy that the 

statements -made in paragraphs 	j •2. / 

are true to myr knowledge those 

imac:e in- paraqraps 	' 4 	/ 	/ 

	

ae 	beinq 	makters 	of 	records 

true 	to my 	information derived 	therefrom 

which I believe to be true and those made in 

araqraph 5 are true to my legal advice and I 

not suppressed any material -facts 	- 

And I sign this verification today on this 

-he )day of March 2002. 

Deciara t 

/ 
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CENTRi 

i 	 F.No.4(5)/2000..Jtj.j 

' 

: 

fJ 	' • ' •:Y 1 I' 

LANTAT1ON CROPS RESEAJCjI INSTITUTE 
idsan Council ofAgn cultural Research) 

Kasaragod-671 124,Keraj 

DaLed 3 January, 2002 

Director has been p1ecd to transfer the following li inirjyc gaff to the stations indiced agaln8t each with nmod.iate effcL 

	

SI 	
Nanc and Designation 

	

No 	
workin at resent 	transferred 

	

01 	FPXASSi 	
CPCRI Rcgearch 

SL'uicu, Kayangulaji' Centre, Kahikuchil 
/ 	02 Sri f&Janarclli 	 CPCRI Research 	CPCRI Regioa Assistant 	 Centre, Kahikuchj 	Station, 

/ 	 • 	 . 	wl u wil - 

	

03 	Sri M. Joha, Assistant 	CPCIU Rc 
8,i 6

nalCPCIU Research 
Station, Kayangula 	Centre, Kidu along 

with pout 

Since the transfer of the above officials is in public uitere, they will be entitled to Transfer TA/Jornjn8 tiiie c, as per ruk, 

Sii P K Shai, Assistant shall move first and take over charge from Sri TE 
Janaidhanaii, Assistant at Researth Centre, Kahikuchir Sri JanaZIliana Assisiajit shall be relevcd FilI, i;ci ly, 

	

. .. ... . 	 ..','. 

I : 

(Ka Naiwax 
Aninjrativo Orncor 

- - - 

1 Shzi P K SL, Msistant, CPCIU Regional Ston, Kayigu1n tlii oui 
He ad 

	

2 	lii r 1 E 3 ia u dlhuI1Ul, Anit uil, CPClU Rcu1u hi Ciiti , Ktthikuhii through Scientist In charge 

3 Shri M. John, As81ant, CPCRJ Regionaj Stition, Kaywigulani through 
Head 	. 	 . 	 • 

4. llic 11e, CPCIU Rcgion Stuion, 
S. fliC, CPCRJ . Research CentreKtuinar 

	

•Ka1LkuchjJK 	 . 	
- 

6. SFAO, CPCPJ, Kasaraod 	 : • ¶ • 	 7. MAO, CPCPJ Regional Stion, Knvgulijtt 	- • 	 • 	8. .AAO(8ihls/Stores/C(jfE[11) CPCRJ, Kasaragodi.  
• 9. PSto Directoç/p to SAO/Cojifl[pjT 

• 	 • 

----- 



uiiipiex 
for NEIl Region, Nagaland 9-12-77 

Centro,Nagajand State to 
14-12-82 

2 CPCRI RS, Vittal, 
Karnataka State 

to 
22-.05-82 

3 CPCRJ Seed Farm 
Kidu, Karnataka State 22-5-82 

to 
17-5-83 

4 CPCRI Kasaragod 
18-5-83 

to 
6-4-8 7 

5 CPCRJ, RS Vittal 
Kamataka State 8-8-94 

to 

5 years 
	

North Eastern 
Region(rem ote  

area) 

5 months 

2 years 	Remote area 

4 years 

4 years 

1' 	 Ic 
Advance  

' 	 The Director 
.• / C CPCRI, Kasaragod- 671124 

Through Head, CPCRI, RS, Kyaiiikul;ti Sub: Transfer to CPCRJ Research Centre, Kahikochi.reg 
Ref: Hq 0.0 

. No 4(5)/2000 -Estt. 1 dated 34 January 2002 Respected Sir, 
I humbly submit the following few lines for favour of your nd sympàthjc consideration That Sir,  

4 	homed in Council's Scic on 9-12- and I was posted in rioussttions 	ShOWn below. Name of the Instt./Station 	 .rjd 	Pjn Remarks 
1 1CA} 

6 CPCRI Oil Palm 
a 	 25-3-98 	4 ni on th 	Rem area Plodo, Trivandrum 	

to 
4-7-98 

7 CPCRJ RS Kayamkulam 	 5 - 8 -98 	3 years- continuing, 
- 	 During my 25 years of SCiCc in ICAR, I was posted to 7 Stations wlcJm include 5 years scice in the Nagaland 

State and 2 years at Seed farm Kidu. My wife is emplo 	in the .G UIverstit)' Kottoyam 
, my eldest dauiter is 

studying in +2 fi nal year and presing for the Enanc Examination 
2b02, My Son is sludyin im Class VIII and youngest 

daughter is in Class IV. At this Stage if I am 
ansfcrrcd to RCSCarCIt Centre Kijk 

sarn, the ChildfclI'sEducat ion 
will be spoiled, 

So I humbly rccst your goodseif to review my transfer order issuc For your ndness 
myself and my cldren will 

ever grateful to you. 

YoucfaithfuJIy 

Place: Kayarnku 	 (P.K. SHAI)
Assitant CPCRI RS, 

Date : 5 - 1 -02 	

KayarnkuIaii 

Advance py to:- 

The Director CPCRJ, Kasaragod for kind information 
2) The Administrative Officer CPCRJ Kasaragod for kind 

information 

4~ J~ 
,:1 
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To . 	. 	• 	 , 	, i 	 . -. 	 . 	, . . 
. 	:'' .• 	ItT1u Director, 

 CPLRI, Kaziragod - 671 124 
- i 	 (Through Proper han el)Er tcP1 

Sub 	Transfer CO CPCRI Reseurch &nt.rc, K1iko1i 
Re s to c t e d Sir 	 q 

In Lolt1flU3ton of my reprezentatin c1iti,d s-ol-02ç 
may I take this o'- portunity to Oxpress my guouinub difi- Lulties for favour of,  your ki.nd 'considiietitioll. 
That 3ir, 	t 

At this pLcu1,jr OitUatioll, i1 I am trancerod to ccqi 
RC, Kahikochi, Aim, tLe cduLtiQfl of mj Lhildren 

will be spoiled. Ao I stated earlier my eldest duughter ''; 
Is 1reparag. for Enrance Examinat)l 2002 anrI other two 	' children are studying in lower classes. 

I have' put:'unblumishod bervicei, of .25years 
tie Council sinc.rely and honestly 	Moreover, I have 
ved the places like NagaLand State, .Kidu (Karntak State) 
Palode, Thruvantha?ur3fl, Vittal (South Karnataka) etc. 

Now I ar. aged 50 wars and become a chronic diabetic 
ptient. I have to chuk up my blood iperiodically and h": 
to take medicInes regularly. Due to Diabetic and 8lood 
Pruzuru Doctor liar, advjd to avijd mental stress and to 
WoiJ tedious jour cy 

In view oE my zincQ about 25 years, .1 hbly request 
y'ur. good 	loo' into r.z difficul tics and irmit m to 
(ontinue t CCSi 3, (uyangulam whLh is nearest to ry 
I ONL. to in or kindly "permit r to contnC till this atzade 	' mie y_ar Ic unto hril 2002 

PlaCO x(ajangui.a , 	Thankillg you sir, • 	 '' 	
Date: 	8th Jan.02. 	 •. 

ur r, faithfully, 

I 	II 	5 
P K 	}I 	SI 

Ass
• • 

CPCRI• RS, Kayangulam, j 11 	 ' 	 II 	 I 	Ktr al i 3ite 

loll 

V 	3' •, 	•:'3 	 S 	 - 

5 - 

449 
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•1 çVtENT1AL PLANTATION CROPS RESEARCH INSTiTUTE 
/ 	 (Indian Council of Agricultural Research) 

Kasaragod - 671 124, Ker ala 

F.NO.4(5)/2000E8Lt1 	 BY_FAX 	 Date: 28 JAN 2001 
The Head 

• 	CPCRI Regional Station 
• 	Kayangulam 

\: • 	Sub: Transfer of Shri PK Shai, Asst. to CPCRJ RC, Kahikuchj 
• 	Ref: 1) This office order of even No. thted'3.1.2002. 

fltis office letter of even No. dated 8.1.2002 
Yout letter 4o.PF.448/Aiu1. Dated 17.1.2002. 

Sir, 

\Vith i iciree to the .Thov, 1 un d.tcd to iafoim that the rcprcsento of 
Shri PI liaL At. fnrwaukd vide your letter rcfend at (3) above, was considered 
carefully and the Competcnt Autho,ty is of the view that there is nothrhei ground to review 1118 tralisfel. ease, ilie decjwL already i.ndIca1cd vide this office letter of even No. 
dated 8.1.2002 still holds good. 

hri hai may be informed tccording1y and dircetcd to join duty 1Kahikucjü immedjatv ou xnir of the adrnissiblejojajn time. 

Yours faithfully, 

Adrn1njtrthve Officer 

$opy to: The Sckntlst in-charge, CPCRi Resexcjj Centre, Kahikuchj 

H 

T 
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CENUCkD PLANTAT1ONCROPS RESEARCH INSTITUTE 

(Indian Cowui ofAgricult2jpal Research) 
Kasaragod - 671 124, KERALA 

No. F 4(157)J77-Ett,I 
Dated 2 March42001. 

CmcuLAJ 

One post of Assistant(UR) in the scale of pay of Rs. 5500-17-9Cj0 is to be filled up at CPCRI Research Centre, Kahikuchj, (Assam) on the basis of
.  Limited Departmentaj 

Competitive Examination scheduled to be held from 9-10 April, 2001 confined to Upper 
Division Clerks with at least 3 years of regular service in the grade as on 21.3.2001. 

Those UDCs who are eligible and willing to appear for th examination and are 

may submit th& willingness in writing througti proper 
channel so as to reach this office on or .  before 21.3.2001. Copy of the syllabus is enclosed herewith. 

The schedule of examination is given below: 

Y e l1 e:CBIJsarj 
Date & Time 	

u ration 09.04.200 1 AM Paper 1: Noting & l)rafting Precis Writing 	
fl
2 Hours 09.04.2001 PM 	Paper fl: Office procedure and practice generally and 	2 Hours 

also specifically with reference to the ICAR 
10.04.2001 AM Paper ill: General knowledge of the Constitution of 	2 Hours 

India and Machinexy of Govt. Practice and 
procedure in Parliament. 

10.04.2001 PM 	Paper P1: General Financial Rules & Service Rules 	2 Hours 

(KADAR NAWAZ KHAN) 
Copy to: 	 Admini3tratjVe Officer 
1 	AU the Regional Ststiona/Rech Centre/Sced Farm under CPCRI 
2 	For circulation to all UDCs at Hqrs. 
3 	The Sr. Fin & Accounts Officer, CPCRI, Kasaragod 
4 	Notice Board. 
naiv 
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C1N1'1AJ PLANTA1'jO1N CROPS RESE\RCJI 
lSTrtyj'i- ...4. . (Jfl(ftij1 

CouncU of A4JJciij(11.11j Re%eflrcl1) 	
. r4 	(jQi - 	 l ' i 1Wid-71 124, Ku Wi 

-. No, F l(i 3 )/2000_J:qtt J 	

baed 240 May 2001 

on the Linii tcd Dcpaiitne, tal Compe Eitivc 
Examjjij011 held on 911 ' and 1O' Apil, 

2001 tnd 	
the rCcomji1da(jon of (lie DPC met on 24.5.2001 Dector asbècflp1Cd to appoint Sz TE Janar(l1iafl3n 	Jc, 

CPCJU Kasagod to thc post of Assjtaht in the scale of jay of R.S. 5500-1759000 
at CPCJU Research Centre, Il1iJ<uchj with óffcct 

'&O the (lteon Which lie reports for duty in the post. IJi.s pay in the plomoted post will be fixcd as per rules, füi which hc has to CXCFCSC 
his option Within One month from (lie date öfjonitg tho post. 

I Ic vilj be on probat on for a peIio(l of two cacs 
from thc date of his joliiing the post. The penod of probatio11 slial, be cNefl(led 

athc discet01 of the Comptcii Ad(hority, FnjIu to Complete thc period of probajn 
Co the aCjsflio of the Competent Auhori1y 	lJ rertdcr him liable to be ruveiicd to the pest ol 

UDc, lie will be entitled to Transf 	cA Joinig time 
etc. as 	

flues fOr joiithig the post at Kaliij\uclli.  

As regards çthcr cojidi (ions of scjic, he will be gOvcnied 
by ti rules and orders issued by the ICAR, from tijiic Ic) time. He should epo for duty at CJ'C1 

ICSCaJC1i Centre, h<aliikuclij witljj 20 days of receipt of this order, Iiliiig which the aPpiicnt will bc treated 
cajiccileci In (tic case of declining tlic promoibii, he will be dbajT(l fiom considec•jng for 

Porno1ioj against Lnitcd Dcpartmej Compc(jtive Exaiiatjon quota, for a .pcod qf one 
year horn the date of cai ice] ha Lion of the order. 	 S  

To 	 a (1a.jiz Khnn) 
Adrnj1i1strutEjv Officer 

- 	
Sri l'U Jaua,rdliarii, 
Upper Divi,o0 CJerl 
CPC1U, l\as:Liagod 	thiu' Ploper etuInncl 

Copy to 

The Senior Fin & Accounts Ofljeer, CPCRJ KaAaragod 
TJic Scicnti 	

n-Cl irgc CPCI Research Centre, Kalkuchj All Reonaj StatioasfJescajci i  Cntt, under CPCJU Asst, Adm in I5tf(j 	OfJiecrfl 	
CPCJ 	asarag)(I 

I'S 	
Cell. PcrsozI filc05011 

file! The Sccrcta1y(St1f1 Side), IJC 

ttf 
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$3916 

Phø6 5e5se (P.r$Org) 
5gg 

E-ma i l:boHUt m  

A Pogt Grua 	
o OihOdOxChrth th 	If Mi, 

en Commo,c. A1j14d 
to Mjh4IIn& G*nj 

Pf. . JOHN MATHEW 	

Pih 686 001 

Kerala 

Dit€ 63_2Qo 

This is to Certjf that 
Smt, 14eenarrirnz JQhn 'J/orj. p,g Shi i 

s Selection Gradc, l4ecturer 1 
of 

	

	 ri t 
Chemistry in this colloge  is Qff 	 to 	 Graj 

Kcti, 	erj 	tate 

\7v 
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2G034/ 	/97_tt (/) . 
dated 	12th June, 

o 	Of iic• 	Memo ra nd um 	o 
from Ministry of 	PrsOnUCl, 	PuIltC rjV 	mCOJ 	/ 

•g97 	LCjVCd 
P:n3iOflS (DOPI). 

UJECT .. postinc of ___USUfld arid iiLc i t thO 	dtfl S t3t0. 

The undurSicjnccl' is directed to say that on the sub ject 
mentioned above, Government had issued-detailed guidelineS. vide 

O.9.LS1O.28034/7/86_tt. 	
dated'3.4.B6,T .th Cntral'PY 

CoitiSS lOfl 
has now recommended that notOfllY the exiSt

ing instruc-

tions regarding the need to post husbande and wife at..the same 

station 
need to be reiterated, it has also reco ended that, the 

scOpe of these instruct iomS should be wiclenerl to incd the 

prOVlS ion that where posts at the -  appropriate level:CXiSt in the 

orcjaniSati° at the same sttiOfl, the husband and wif may invaria-

bly be posted together in order'to erble them 
to 1ad .aflorrnal 

family life and look after the welfare of the childrCn,C
5 P0cidl  

till the children are .10 yearS of age. 	 "• 

2. 	
The Governrneflt, aftr cons 1derifl the matter, has deci&d to 

nccpt this reco\Ffleatic)fl of the Fifth 
Central Pay CotmiSSiOfl' 

1\ccordiflqly, It 
is reiteLOted that all iiinistries/UeP1rtmts should 

st:rictly adhere to the guidlinQS laid down in O.M.No.28034/7/
0 & 

dated 3.4.6 wriie c3ecidiflg on the 	ist for posting 

of hubmd end wife at the some sttiofl and should 
ensure that 

such posting is invariably done, especially till thcir chil1rCn 

re 10 years of age, if posts at the 3pprOPrie leyeJ. exiSt 

th o.rganiScltion at the same stationnc1 if no 
administrative problems 

are xpectd to result as a 'consequence. 

It is £urthcr'ClaCifi 	that even in caseS where only the 

- wifo is a overn:ieIIt sorvaflt, the COflCOSS1OIi elaco ted' in 	ra 

2 of this O.M. '.40u1d be dmisSiblC to the government servant. 

'1. 	
These instruCtiOfl5 would be applic ble only to posts within 

oaye department and iould not aly on 	pointmflt undeiz 1ie 

Centraltaffinçj Gbhcie. 

A cony of this J:partrtient' s O.. 
10• 28 4/7/6-Ett. (A) 

ated 3.4 .06 is ncic3ad for rudf reference and 
• uidaflCe. 

sd/- 

ILz\RI. JIt SlimG( 

JO1iT 	CflETAt(' TO 	.; G:\rr. 
 OL IDI"\ 

Tel.1O. 301 1276 
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0.A. NO. 89 OF 2002 

&r i Puthen Puraka 1 Kur lako se hai 

Applicant. 

— Versus — 

Union of India and others. 

ieepondents. 

C Written statements of the abovenoted respondents 

are as follows 

1.1 	That a copy of the 0.A.No. 89/2002 (referred to 

as the flappljcatjoIs ) has been served on the respondents. 

The respondents have gone through the same and understood 

he contents thereof. The interest of all the respondents 

being similar, they have filed the common written statements. 

That the statements made in the application, which 

are not specifically admitted by the respondents, are hereby 

denied. 

That before travering the various paragraphs of 

the application, the answering respondents give a brief 

history o f the case a s under 

Certain irregularities in the maintenance of 

per sona I file, service book, leave ace ount and ma j or lapses 

in following such procedure werej noticecwhile conducting 

•i • 	G j  

entri1 Plentation &op 



L 
the verification of files by the Internal jujork Study Unit 

which visited the CPI egiona1 Station, lcayangulain, where 

the applicant was working, during November 2001, 

Since the irregularities pointed out by the 

Committee are of serious in nature a preliminary enquiry 

was conducted by the Asstt. Administrative Officer ( Stores), 

CPR I, Ka saragod who was nominated by the Director as per 

Office Order No. 7(2 )KLM/2001-Conf1. Dated 11.12.2001 • The 

Inquiring Authority has submitted the report on 31 .12.2001. 

In his report, the Inquiring Authority has concluded that 

t1the maintenance of files by Shri P K. Sahi (applicant ) is 

far from satisfactory and it appears that he has developed 

certain vested interest by adopting delaying taotic.s in 

disposal of papers and shifting of iri S'nai from Regional 

Station, Kayangu lam will help boost the morale of other 

staff member e tt. 

A Committee consisting of the Vigilance Officer, 

Administrative Officer etc. Under the Chairmanship of the 

Director met on 2.1 .2002 to review the preliminary enquiry 

report and the competent authority has taken, the decision to 

shift the staff involved in the manipulation of records of 

CPcI Regional Station, Kayangulam including the applicant 

pending finalization of disciplinary action. Accordingly 

the following officials were shifted from CPORI Regional 

Station, Kayangulam :- 

irector, 
P]anttion Ge rop 

eserch institute, 
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Shri P.K. &iai, 	: To CORI Research Centre, Kahflichi 
(Applicat ) 

Shri M.B. Renu1wnar, 	: To CPCRI, Kasaragod. 
Tech. Officer (T5 ) 

The above offici;J:Ls reported for duty at the 

respective station. 

A show cau.se notice 	was issued to the above 
.. 

H 	Officials including the applicant, through Memorandum No. 

7(2 Xi4/2001-Conf1. dated 16.02.2002 with direction to 

furnish the reply within 7 days from the date of receipt 

of Memo. The applicant through his submission dated 2.3.2002 

has requested extension of time for a further period of 

15 days to furnish the reply, which was granted. Accordingly 

be has submitted the explanation through his letter dated 

6.3.2002 which was forwarded by the Scientist Incharge, 

Research Center, Kahthichi vide letter No. 201 Y02 -Pers 

dated 6.3.2002. 

The explanation furnished by the applicant is under 

consideration of the) Competent Authority. 

Para -wise comments 

4. 	That with regard to the statements made in para 1 

of the application the respondents stated that the applicant 

was shifted from CPORI Regional Station, Kayangulam pending 

finalization of the disciplinary proceedings initiated as 

per Memorandum No. 7(2 a1/2001 Confl • dated_02 .2002 

(copy enclosed and mar id as Annexure - B 1 )• The explanation 

furnished by the applicant is being examined by the 

rector 
eentrj Pl6nthtjon Crop) 
esearch Institufe, 
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Competent Authority for taking farther necessary action. 

( A copy of the explanation submitted by the applicant is 

enclosed and marked as Annexure 2 ). 

5. 	That with regard to the statements made in para 2 

of the application the respondents stated that it is submitted 

that the subject matter of the order No. P.4(5Y2000 - stt,I 

dated 3.1.2002 issued by the competent authority from CPCRI, 

Kasaragod ( Annexure - A of the 0 .A. ) against which the 

applicant wants redressal is not within the jurisdiction of 

the Hon'ble Tribunal. 

6 • 	That with regard to the statements made in para 3 

of the application the respondents stated that it is submitted 

that the subject matter of the instant application is not 

within the limitation prescribed under Section 21 of the 

Administrative Tribunal Act 1985- 

A Tribunal shall not ordinarily admit an application 

unless it is satisfied that the applicant had availed of all 

remedies available to him under the relevant service rules 

as to redressal of grievances. A personnel shall be deemed 

to have availed of all the remedies available to him under 

the relevant service rules as to redressel of grievances. 

The applicant in the subject matter has not availed of all 

the remedies as per provision contained under Section 20 

(sub clause (1) and (2 ) and Section 21 clause (a ) and (b). 

In the 0.A. though the applicant impleaded the Secretary to 

the Govt. of India, the Director General, Indian Council of 

re  JCvo 
D 

entTaI Pl8ntation Erops  
eearch Institut'L K. rcod 
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of Agricultural Research, the Secretary, Indian Council of 

Agricultural Research as let, 2nd and 3rd Respondents res -

pectively he has not preferred any appeal to any authorities 

agaJnt the order passed by the 4th Respondent. 

That with regard to the statements made in para 4.1, 

of the application the respondents beg to offer no comments. 

That with regard to the statements made in para 4.2, 

of the application the respondents beg to state that the 

applicant was initially appointed at 1AR Research Complex, 

NH Region. He was transferred to Central Plantation Crops 

Research Institute ( under 4th Respondent )at his own request. 

That with regard to the statements made in para 4.3, 

the respondents stated that as mentioned in the 1st para of 

this reply statement a disciplinary case has been contemplated 

against him and he has been transferred to Research Centre, 

Kahikuchi pending finalization of the disciplinary proceedings. 

That with regard to the statements made in para 4.4, 

of the application the respondents beg to state that as mentioned 

in the preceeding para the applicant was shifted from Regional 

Station, 1ayangulam based on a preliminary enquiry conducted 

on the irregularities explained in the tarn above paragraph. 

hri T.E. Janardhanan., who was working as Assistant at CPCRI 

Research Centre, Kahikuehi was transferred to Regional Station, 

Kayangu.lam as a substitute arrangement in the place of the 

applicant. 

1rectoi, 
ntral P1ntatiofl Grop 

08erch 1rititut 
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That with regard to te statements made in para 4.5 

the respondents stated that the representation dated 5.1.2002 

of the applicant was considered by the 4th respondent but the 

same was not acceded to since the transfer was made based on 

a complaint and the report of preliminary inquiry. 

The transfers were made in public interest within 

the powers delegated to thisRespondent. Jhri P.I. Janar 

dhanan is still on probation in his post under CPCRI and 

there is no restriction to transfer a probationer to other 

units of CPCRI in public interest. The action taken by this 

Re spondent is there fore in order. 

42. 	That with regard to the statemrnts made in para 4 .6 

the respondents stated that the allegations made by the 

applicant that his transfer to Research Ceiytre, Kahikuchi 

was made to accommodate the interested persons of the Res 

pondent by violating all the norms etc are misconceived 

and not tenable in view of the reason explained in the 

above paragraphs. 

That with regard to the statements made in para 4.7 

of the application the respondents stated that it is submitted 

that the applicant was transferred to Research Centre, Kahi 

kuchi as a preliminary action to initiate disciplinary pro - 

H 

	

	ceedings against him. The OM referred to by the applicant 

is only a general guidelines to be made applicable as far 

as p0 se lb le, for tho se spouse s wOr king in the same department. 

As admitted by the applicant his wife is working in a private 

college at Kottayam (Kerala ). 	i 

entra1 Plantation 	rop 
esearch Institute. Kar 

I 
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140 	That with regard to the statements made in para 4.8 

to 4.16 of the application the respondents stated that the 

circumstances under which the applicant was transferred to 

esearch Centre, Kahikuchi are explained in the above para- 

H graphs. The allegation of the applicant that the action 

of this Iespondent is malafide, illegal and with a motive 

behind, arbitrary etc. are baseless and hence denied. The 

applicant is to be put to strict proof for the above alle- 

gations. To allege malafide, there must be clear and cogent 

evidence to support such allegation and malafide can not be 

alleged unless such allegations are brought by name. 

That with regard to the statements made in para 5.1 

to 5.6 of the application the respondents beg to state that 

none of the ground put forward by the applicant are tenable 

in law in view of the reasons mentioned in the preceding 

paragraph, and hence, the application is liable to be dismissed 

with cost. 

That with regard to the statements made in para 6 

and 7, the respondents stated that it is submitted that the 

application is not maintainable in view of the following 

reasons :- 

1. The subject matter of the order issued by the 

competent authority against which the applicant want 

redressal is not within the jurisdiction of the 

Hon 'ble 1ibunal. 

ntra1 Plantation crop 
esearch iritilut, 
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ii. The subject matter of the instant applicant 

is not within the limitatiOn prescribed under 

Section 21 of the Administrative Tribunal Act 

1985 as detailed in para 3 above. 

17. 	That with regard to the statements made in para 

8.1 to 8.4 of the application the respondents stated that 

n6ne of the relief sought for by the applicant is maintainable 

in view of the following reasons 

1.. The applicant has not availed of all the rmedies 

as per provision contained under Section20 - &th 

clause (1 ) and (2 ) and Section 21 (clause a and b). 

Though the applicant itnpleaed Respondent ito 3 as 

party he has not submitted any appeal to them on the 

subject matter. 

ii. The transfer of the applicant is a preliminary 

action for initiating disciplinary proceedings as 

per Annexu.re -1 of this reply statement. The action 

of the respondents are well within power and rules and 

law is well settled in this regard. 

In view of the facts submitted above the 0 .A. may be dismissed 

with cost. 
In the premises aforesaid, it is 

therefore, prayed that Your Lordships 

would be pleased to hear the parties, 

peruse the records and after hearing 

the parties and perusing the reóords, 

shall further be pleased to dismiss 

Jthe application with cost. 

entraI Plantotion Grop9 
fteedrCh  
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V ER I PICA P ION 

i t  )Ti/Dr, V. Rajagopal 	, presently 

working as iirector, Central Plantation Crops Research Instt, 

being competent and duly authorised to sign this verification 

do hereby solemnly affirm and state that the statements made 

in para4.1 	are true to my kiow1edge 

and belief, there made in para - - 	 being matter of 

records, are true to my information derived therefrom and 

the rest are iky humble submission before this Hon'ble Prihuna]-. 

I have not suppressed any material fact. 

And I sign this verification on this A7th day of 
June, 2002 at Guwahati. 

j  -C~Qt P. 
2fl21 

'r w 
- 

Director 
Central Plantation Crops R3search lntItt. 
P& O I(i11.0 KASARAGOD.671 1$ 

I 
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CENTRAL PLANTATION CROPS RESEARCH INSTITUTE 
(Indian Council of Agricultural Research) 

Kasaragod-671 124, Kerala 

No. 7(2)K1,M/2001-Confl, 	DateC16th  bruy 2002 
MEMORANDUM  

WHEREAS certain irregularities in the maintenance of personal files, 
Service Book, Leave account etc. at CPCRI Regional Station, Kayan.gulam were 
noticed while verifying the files by the work study coniinittee visited the Regional 
Station during November 2001. 

AND WHEREAS a preliniinaiy enquiry was conducted on the alleged 
irregularities and a report thereOf submitted by Inquiring Authority, 

AND WHEREAS on a careful consideration of the report it is observed that 
the maintenance of personal tiles, Service Book, Leave Account etc. by Sliri P.K. 
Shal, Dealing Assistant is far from satisfactory and showed vested interest by 
adopting delaying tactics in disposal of papers as is evident from the following 
observations:- 

On transfer from CARl Port Blair Sri Renukumar reported for duty at 
Kayangulani on 25.7.1990. He was in the habit of availing leave quite 
frequently and as on 3 l December 1990 EL at his credit was Nil and HPL 
15 days. Di;iring the period 1996- 2000 though he has availed 199 days 
EL/Commuted Leave in 84 spells as rçflected in the attendance register only 
85 days were debited in the leave account leaving 114 days of EL/commuted 
leave unaccountediundebited for which leave applications are not available 
in the Personal file. 

He was not prompt in submitting the leave applications for sanction 
resulting accumulation of leave applications. The leave applications 
submitted by Sri Renukumar during Feb May 2000 were put up in May 
2000 and the applications of June - August were put up only in October 
2000. His leave account is seen recast as per note No.F. 1/2000-Confi. Dated. 
29.9.2000 w.e.f. 1.1.96 and entries made in leave account page No.26-30 of 
Vol. 11 and page No.24-26 of Vol.111. The entries thus recast in page No.26 

30 of Vol. [J are not attested by any Officer while its continuation volume 
in page No.24-26 arc attested by AAO. The revised entries also are not free 
from mistakes. While double entries for the leave taken on 26.10.1999 are 
made in page No.24 (Vol. iii in two places, no entry for the leave taken on 
16.11.2000 is made in page No.26). Also instead of debiting one day leave 
taken on 29.11 .200 0 one day is added (credited) in the leave account (Page 
No.26). The same mistakes are repeated in SB (page No.5 of Vol. Iii). The 

rCu ifliLUJ. 
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earlier entries made in the SB (Page No.5 to 10 of Vo. II) are neither 
cancelled nor any reference made f6i re-writing the certificate of leave 
entries in Page No.15 to 21 of Vo. II, and again in Page No.5 to 9 of Vo. Iii. 
Blank rubber stamp certificates of leave are seen affixed indiscriminately in 
Page No.13 of Vol. II. 

It is a grave concern to note that after regu1arizin the leave availed by Shri kii Renurnar for the period from 30.5.96 to 24.9.99 duly granted by the Head 
on 7.12.2000, another set of leave applications of Sri Reunkurnar for the 
period from 19.9.2000 to 12.4.2001 (26 spells) were put up by Shii Shai, Dealing Hand 011 5.5.2001 in a separate folder. The AAO certified the 
admissibility of leave in each applications and he himself has granted the 
entire spell of leave on 20.8.200 1 without submitting to the Competent 
Authority. The AAO has not been delegated powers to grant leave to Group 
B Officers which fact should hav.e been brought to the notice of AAO by the 
Dealing Hand. . 

The leave applications of Mr. Renukumar are scattered in various folders 
without proper chronological order or linking of leave applications with joining reports, thus creating the possibility of missing or destruction of 
mounting leave applications on the part of Dealing Assistant. 

By his above act Shri Shai has shown lack of devotion to duty and doubtful 
integrity violating the provision of Rules (1) (i) and (ii) of CCS (Conduct) D.1 u.ieS. 

Shri P.K. Shai Assistant, is therefore, directed to show cause why 
disciplinary action should not be taken against him for the above lapses. His 
explanation through proper channel should reach the undersigned within 7 days from the date of receipt of this Memorandum. 

6 C- LIZ 
DIRECTOR 

2 

To 

Shri P.K. Shai, 
\ ssistan t 
CPCRIRç 

,A---  ~Itl- 
through the Scientist, incharge 
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Central Paiiiai.ioii Crops Rose- - i'eb Iiistiiiile 
(Indian Council of Agricuitwal Research) 	 VPR 

¶ 	 RESEARCH CENTRE 	 Telegram: Research Guwahati.11 AR 	
KAHIKUCHI, GUWAHATI-781 017 Assam) 	 W : (0361) 840251 

Fax (0361)..................... 

COITPIDEUTIAL  
'J)t........ 

To 
The Director, 
CPCUI, Kaa 	od - 671 1249 

Sub: ?laintennee of Pei'coral fileo, Service Book, Leave account etc. 
1k 	Ref1]G.ndu1 No.(2)KLN/200i-Corjfl. it. 16-02-02, Director, 

CPCflI Kaai'aod 
 Ireceived here on 26th Feb.02) 2 .This office leter of even no. dt.2nd 1brch.02. 

Sir, 

With reference to the above, I at to forwari herewith a iepreent-  
ation dt. 6-03-02 received fixim Shri 11K Shai, Assistant of this Centre 
for favour of your consideiation and further nec33a2.7 action. 

Enclo 

As  ctated. 

Youre falthfullyp 

(AI) 
Sejentint jn Qarge 

 

 

21 

I,' 



t5 
TO 

T he Direv, 
t • 	 OPO1UP Kascslus.c1 - 671 124, 

(uuui proper thanni) 
Sub; Maintenanca of pergoafilest aorv-ioe book, leave a000unt eto-reply re21in4. 
Uefsl .HQ Mox,ntlu 	7(2)K/20o1..ol. dt. 16-02-02 9  Director, CPOItI, 

271li8 offico letter/x of even . dated: 020302 
fl3peoted Sir, 

In oontjntjoii of my 8Ubiijejon datel :02-.3...02 forwaiIed to Hqs vide reference cite(1 (2), I most hibly aubmit theollowjng facts for favour of your kind oo1jdemtjon and syzapthetj0 action. 
flat Sir, 

The prelimijAry Enquiry conducted by the Inqu:Iry Com.iittee 
by Dr. JJ Solomon sir, Shri X. Thampi, then Asit. Adrin. Officer & Shri B, Iaijl Saheb AFJL) thàre is w 1ndjoati of the irre ilaj'.. itie of the Dealing Aasista re6o.1'1jng the missing of the leave 
appliottion of Shri B. fleuukwar, 2echrijoal °ffloer. Howeyr a 
further omittee had rade COme ver1fioatjo and 	egularjje are pointed, In 

of the Oocna.jttee had izken any evidE?flce or en-quired the matter with me and it given me a chance to express my viewsarg reearlftg the above alletjo. 

On the basic of the Merjoiuw= iouud to me I an 
submitting the ,ii'awj1 reply for favour of inforuatjo. 

It 18 Ot-ated that 
the leave applications were miaed during 

he period fivm 1996 to 2000. I joine<1 at CPCIU r, Kayanilam on uust 98 and posted t 1Fj• ction in the 1st week of Sept.93. It 1iLi 	prior to ray joining at ItS K mgu1 ftpplicatj 	were fliecio 	)reOver the Inward Register for the above period reveals that w leave appljtjo / joining report had entered in the Inwarij Register and hence there is no chance to reach to the laling Ast. rtm - ii 

During the enquiry period and afteiwai 	also the PereorAl' file & Seivyjce Books were in the CZfe rt3 	 oustoy of the then AM) fo ooidernble period and after wards 	 r 
putting up the appljoatjoi 	

also hence delay 000ured for 
, 

XL -III 

Due to nonGv.flabj1jty of Service Book as sted above, Dealing Asjoant wa u compelled to Open a aepate folder for put up the appl1tjon to the oompetit authority. Thrn-Iv 

Thouj the app1itjon was kept sepaii y  uicd/ ed from me. 	 application  

Inoase any delay happe, 
load in the 	 it ie only beoaeue of heavy work Ett. Section CuoIi as Reeruitnent of Field Inveeti... Serj 	fleseai'o1i Fellow, fleseari Associate in various major such as NATP, DBT, Ento]. 	Nemato1o, o1l oience etc anti also E 1b1ishmei/ oruitmei4 of 

Krjcijj V1ian Kendr , 

ntd-2 LP 
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It is a krwn fact to all D7 suprloè offloers that I attetl the 
office from 8.30 and leave the of floe at 5.30 ail hardly take 30 uts 
crt for launch. Till today I have been eiIxecutln my duties very sin- 
cerely ai1 honestly. My serv-ice records for the last 24 years i'e*ela 
my sincere and unblelshed service rendered to this Iztitutjon. 

In view of the facts and cirowiinoes stat1 above, it is 'very 
clear that I am 	y ooiiected/resonclble for the. above alleat- 
fiimed on me. Now I have put few i:vre years service and request 
yuuur hoix.ur to make free fvra all kinds of nentl torture and ten-
sion. 

Yours faithfUlly, Dt.Cth Mrch 02 
Place: Ca1iikuchl 

(BCS1ai) 
Aslatant, 

CPCflI RC,Kahikuohi 

) 

I,' 
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- 

 

---Renonderit.e 

rf..::: flATTER C:F 

:r 	 L)fn 	 v t. F: 

aop I ic:nt 	ai.neL 	r :LtLen 

st teme . t. 	•f 	b' 	t hE? 	Re epo 

den t.s 

ti.urf:i  

the rejoi nder - 	fo]. :Lce 

1. 	 f ha t w :L t. Li r -  eo, a rd to 	r i.. t ten 	ta tern 

	

made by the Fee ::_u::f en t.i.n 	P ra ph No 1 	cf 2 

the a op I cant hae no commen 'L 

13 
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23 	That with reqard to written statement 

made by the respondent in paraqraph No 	the 

aOpi :ic::ant becis to state that at is ialse 

statement and also su ppr?ssion cf real fact 

before the Hon ble 1 ribunal The irrequ larities 

and m.issino of. 3. save application in respect of 

Sri M. B. RPnH <umar, Technical Assistant CF'CRI 

Req iona I Station Kayanqu lam -fort he period + rom 

01--01--1996 to 31-3-20 	was inquired by high 

level c:ommittee consisting of Dr 3 J 	Soloman 
F:ri nc ip1 e  Scientist (Now acting as head of CPCRI 

Req iona]. 	Station 	Kayanqularn) 	Sri. 	B. 	Ismail 

Sahib Asistant Finance and Account. Officer, Sri 

Thampi Assistant Administrative Officer. The 

comma ttee mec on 19 th  and .,: th June 20 	and 

ver afacd all 	the relevant rec:ords inc ludinci 

Service Book inward req aster etc The report of 

the committee was approved by the Head of 

Station on 29 ••2ØØ No memo explanation etc: 

was issued to the applicant after the inquiry 

c:omrnittee submitted its report to the competent 

author :i ty 

I ti is pertinent to men tion here that as 

per ICAR Hand Booi.:: Of DISCIFL..INARY MATTERS' 

c haoter IX parap raph IV it has been stated ''1 he 

task of Iriqui ry Officer in threefold viz to 

doc:umen t. to analyze and 'to conc lude whether the 

c ha rpci + ramed are prcved - or not proved He is 

not BxEC t.ed tosuqc;est. the quantum of punish-

ment fort he simple reason f hat the cisc is ion 

regarding the acceptance of the findincis and 

imposition of penal ties, if any, is the 

prerogative of the Disciplinary Authority 
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3] 	That with repard to the statements made 

in paragraph No. 4 of the written statement made 

by the respondents the appi i.cant. begs to state 

• that these are false and hence denied by the 

applicant After a lapse of seventeen months the 

work-study committee pointed out the said 

irrepul ant les and memo was issued v ide No 

• 7(2 )KLMI2i-CONFL dated 102--202 to the 

applicant by the 'Respondents aftet Joininr of 

the applicant at Central Plantation Crops 

Researc: h 	ins t:i. tu te 	Kahi k uc: hi 	Most 	surp ri- 

singly., during the entire period e. from 

June 200 th November 201 no Memc: or Show-Cause 

Not ice was :issued to the appi i cant by the 

Respondents in response to the Memorandum dated 

02--2002 your applicant submitted para-wise 

reply on 6-3-22 before the Director, Central 

Piantat...on Crops Research Institute, Kasaraod 

throcih proper channel As per dcc ision taken by 

the Second Meetino, of H IJC on 9-4-2002 a± 

Central Plantation Crops Researc h Institute, 

Regonai bt.at ion Vi tta I under the L.hai rmansh p 

of Dr. V Raja Eooai Direc tor CPCRI it has been 

held that The Approval from the Competent 

authority in ICAR would he obtained before 

implementing the decision of works study report 

wherever required But in the instant case the 

Di....ectors of the ......itute are not delegated 

powers to conduct work-study, hence, the said 

report has no legal status 

4 	 - 
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Annexure-4( is the photocopy of relevant 

portion of the minutes of Second 

Meeting of IX 1JC held on 09 - 4-22 at 

The Cc.?ntra 1 Plantation Crops Research 

Institute kegibnal Station Vittal 

under the Lharmanship of Dr. V Raa 

Gopal, Director s  CPCRI, 

4] 	That with regard to the statements made 
in paragraph No 5 & 6 of the written statement 

made by the respondents the applicant begs to 

state that these are not correct and hence 

denied by the applicant, T h e. applicant has 

ava. led his all r-emedies before fil inq this 

Orqna I Application, The r-epresent.ticin of the 

app 1 ican t for reconsideration of h s trans fe'r 

was rej ected by the competent authority vide 

HnnexureD of the Orginai Appi icaton 

	

5 -1 	That with recard to the statement made 

in paragraph No. 7 of the written statement the 

applicant has no comment to offer. 

	

6] 	That with regard to the statement made 
in paragraph No. B of the written statement made 

by the respondent the applicant begs to state 

that these are not correct and hence denied by 

the applicant The tenure of posting of Central 

Government Employee in N E Region is fixed by 

th Govt. of india Offc Memorandum issued from 

to time. As such, the applicant after 

compi etiori of his fixed terure at N E Region he 

was pos td to Kayan gui am Kara 1 a 
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71 	That with regard to the statement made 

in raragraph No 9 of the written statement made 

by the respondent the a pp 1 c: ant begs to state 

that the transfer cannot be a pun,ishm:?nt or 

unde.r the C C S Rules As such the impucined 

transfer order is :i 1 legal and ma I a fide and 

1 iabi.e to be set aside and quashed If the said 

transfer is pun ishment than the Responoents 

aught to have :Lssued show-cause notice to the 

applicant before transferring him to Kahikuchi 

B] 	That with regard to the statement made 

in paragraph No 	10 & ii of the written 

statement made by the respondent the 'applicant 

begs to state that t.hese are not correct and 

hence denied by the app I :icant 

9J 	 1 hat with regard to the statement made 

in paragraph No 	12 of the written statement 

made by the respondent the appl icant begs to 

state that these are not correct and hence 

denied by the applicants Sri T. E. Janardhanan 

was posted against the vacancy vide Lrcular -No 

F. 4(157) /77....Estt.-1 dated 02-3--21 (Annexure-E 

of t Or'iginai Application ) In the said 

circular it has been clearly stated that person 

who are wi. I 1mg to be posted at Kahi kuchi may 

apply -For the said post. bri I E. Janarcihannan 

opted the option and he Joined at Ka hikuc hi on 

ø9-7--2ø 1 

.1 

S. 
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103 	That 	with 	reqard 	to 	the statement 	made 

in 	paragraph 	No. 	13 	to 	17 	of the 	written 

statement 	made 	by 	the 	responc: 	nts the 	applicant 

begs 	to 	state 	that. these 	are 	not correct 	and 

hence denied by the applicant.. 

In 	v i e w 	0+ 	the 	above, the 	written 

statements 	submitted 	by 	the 	Responrients 	are 	not 

correc::t 	and 	also 	misleading 	to the 	Hon bie 

I ri. buna I 	h 	applicant 	heqs 	to 	state 	that 	the 

mpucined 	transfer 	order issued 	by the 

off ice 	of 	the 	Fespondent 	No 	4 	is illegal 	ma Ia 

fide and ].iahie to be set aside and quashed 

H 
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VERIFICATION 

I 	3rj 	F't&n 	F:L_c_kka  1 	K uriakose 	Shai 

Assistant 	Central 	F' I antation 	L;rop 	Researr: h 

1 nsttute 	(Indian - 	 Counc:i. 1 	of 	MciricuI t.ra I 

Researc: h ) 	Kahi kuc: hi. Giwaha ti 781017 	Distri ct  

Kamrup Assàm do hereby solemnly verify that 

the statements made in the aoove p a r R craphs No I 

to tO are true to my knowledge, belief and 

information 

And I sicn this verif i.c::at ion today on this 

the .OjLday Q1#4P002 at Guwahati 

58 



Agenda items to be included in the 2meet'nqof X.iJCto be held on 09.04.2002 - 	
at CPCRI Req iona Station, Vittal. 

1X2.i: Delay in constitution of 1JC: 
The tenure of V1II JJC was expired in June 2001 

However, the IX iC has been constituted ónly on 4.01.02 i.e 
of 7 months, whereas CAR has issued repeated 

uuun take action to set up LtC in tine. Common 
issues concerninc the employees could- not be addressed in 
te IJC due to the undue oela in constitutino new IJC. If j 

The matter was cussed at !ength and it vasdeddedtoi 
initiate the action for constitution of new LiCIGrievance cell etc. at! 
least 6 rnontts in ad\'arce of e>iry of tenure of sUch bodies. 
(hem dropped) 

cuested that such n I undue delay in constttutng fresh IJC 
may be evaded. 
Conduct of adrn istrative work S 

It is understood that, based on the report submitted by the 
work study team 1  the office is contemplatingction to re-deploy 

am posts in the cadrf of AAOJPA to Centres like KfliRiJhi, 

I Mohitri?gar, Kidu. The bAR is having a work study iüifwhich 
undertakes work studiein the Institute and HOrs, to assess 
the. man power rment on the ba'rfhied 
thandate of the Institute. Such work study s conducted 
stgicaih' by adoptinp The pararn 	roved byjhe 
GOt in assessig individual work Iöà 	Here, the additional 
posts the cadre of Supdt./Assistant Were'created durir Vth 
plan period for HOrs. and RTãiiäT Station, KayYittaI 
based on the rerTendalions of work study team headed by 
Shri_Bedi, Sr. Analyst, IOAR. which may be referred. 
Aswe_hve ndUtedth '61k study unscient'fica'ty a ndnon-
systematically its recommendatomay notappr'ed and 
ftnIemented.1'c is also brought before the Chairman, IJC, thar 
Drectorsof the institutes are not delegated powers to conduct 
work stud and the report now being considered by 14hasno 
leoal status. 

The staff side pointed out that tne work study conducted at the 
Institute Ievl has no Validity to re-deploy personnel from one 
Centre to another alono with pcs and the Director is empowered 
to re-distribute the work among the sanctiOned strength of the 
respective Centres. 

The Chairman stressed the need of a work study taking into 
account the changes occurred in the recent years. It was again 
pointed out by the sff side that in such a situation the ICI4R 
whiOh is the authorized authority should have been ruested to 
take up a fresh work study. The official-side were verj firm on 
their opinion that assessment of work ioad re-distribution and re-
deployment of staff as per requirement comes within the purview 
of Director who is head of institution and informed that the 
approval from the Competent Authority in ICAR would be 
obtained befbre impiementing t he dQision of the Work Study 
Report wherever rgred. 
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